The Income ? Tax Bill, 2025- introduced

THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | beg to move for leave to
introduce a Bill to consolidate and amend the law relating to income-tax.
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PROF. SOUGATA RAY (DUM DUM): Sir, | beg to oppose the introduction of the Income-
Tax Bill, 2025. ? (Interruptions) The Income-tax Act, 1961 has been serving
its purpose while it was amended every year. ? (Interruptions) The
amendments were the result of the Government?s decisions. In a new Bill,
they will only have to suffer the same fate as the Government introduced the
amendments in new words? (Interruptions) No new Bill needs to be
introduced because the present one has a complex language. ?
(Interruptions) The logic is that because of complex language there will be
increasing percentage of compliance cannot hold. ? (Interruptions) The basic
structure of the income tax remains the same because of its very nature, and
no purpose would be served by introducing a new Income-Tax Bill to help tax
administration? (Interruptions)

Sir, the new law has 622 pages, 526 Sections, 26 Chapters and 16
Schedules. ? (Interruptions) Is this a simple law? ? (Interruptions) The old
law had 298 Sections and 135 Schedules. ? (Interruptions) So, there is no
simplification. | oppose the introduction of the Bill.
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At this stage S/Shri Kalyan Banerjee, Dharmendra Yadav, Imran Masood
and some other hon. Members came and stood on the floor near the Table.

SHRIMATI NIRMALA SITHARAMAN: Sir, with your permission, three
Members have mentioned about their objections to the introduction of this
Bill. | would like to say that actually Shri N.K. Premachandran?s objection
does not seem to be correct at all, and that is also mentioned in my
introductory remarks. The Income-Tax Act was originally enacted in 1961,
and it came into effect in 1962. At that time, it had only 298 sections. That is
correctly referred. But then, as time went by, year after year, many more
sections were added. As it stands today, there are 819 sections. From those
819 sections, we are bringing it down to 536 sections. So, he should look at
what it is today rather than what it was in 1961. So, on that objection, | do
not think he is right. He should understand where the law is today and
where it has been reduced.



Secondly, Shri Manish Tewari?s argument was this. Sections are more
now rather than when it was in 1961. That is a point. That | have answered.
Then, 4000 amendments have been made from 1961. All those are being
looked at now and being reduced now. So, Shri Manish Tewari?s core
argument that it contains 536 clauses and has also more number of
amendments now, | think that he has not even looked into the papers, | am
sorry to say. So, it cannot be sustained. Shri N.K. Premachandran?s
statement about objects and reasons being different is also not correct. | can
explain in detail the objects and reasons when we will take it up for
discussion. But it cannot be sustained as an objection.

Thirdly, coming to Prof. Sougata Ray?s comment regarding the
philosophy and also the number of words, and so on, he is thinking that it is
only a mere mechanical change. It is not a mechanical change. Substantial
changes are being made. The number of words has come down by half.
Where there were five-and-a-half lakh words, now it has come down by half.
Sections have come down. Chapters have come down. It is in plain simple
English and in plain simple Hindi. ? (Interruptions) Therefore, these are not
sustainable.
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SHRIMATI NIRMALA SITHARAMAN: Sir, | introduce the Bill.
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